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Central Administratiue Tribunal

Principal Bench
• • • • •

C.A . No. 2390/95

Neu Delhi, this the 18th day of April, iC-iC

Hon'ble 3hri A.I/.Haridasan , l/i ce-Chairman (1)
Hon'bls Shri lT.K.Ahocja, Member (a)

Dilip Kumar Prajapati,
s/o Shri Chhabbo Prajapati,
R/0 House No. 2633 , Dauahar Colcny,
Faridabad,

(By Shri K ,C .flit tal, Advocate )

n
n

4 » •- . -0. • .. r t

Versus

1. The Lhion of India through
Sec retary ,
Ministry of Urban Development,
Nirman Bhauan,
Neu Delhi «

2. The Di rector,
Directorate of Printing,
Nirman Bhauan,
Neu Delhi.

3. The Manager,
Govennment of India press,
Fa ridabad.

4. Shri D.D.Saxena,
Manager,
Govt. of India Press,
Ring Road, Mayapuri,
Neu Delhi-110 064.

^  . 'v W' .

(By Shri N .5.Mehta,counsel).

ORDER(Oral)

By Hon'ble Shri A. U .Haridasan , Uice-ChairQa.n (s )

'Sen
The applicant uho claims to be a peT3(

belonging to O.B, C. uas selected for arpoiptrrent to

the post of Book Binder against one of the five -oots

reserved for Jgtiiimbera of beckuaLd classes. Ho uas

❖
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P  uith an offer of appointment but before the appointment

could take effect, by order dated 31. 3. 1955 (Annexure A_l),

the offer of appointment was cancened by the respondent

no. 3 on the ground that the 08C certificate produced

by him was found to be not genuine on verification with

the competent authority.

The applicant aggriev/ed by the saioorder made

a representation to the second respondent and mother

representation to first respondent which were turned

down on the specific ground that the certificate produced

by the applicant was found to be bogus,, aind.that the second

certificate was obtained by the appUcant

furnishing the false information.

Under those circumstances and aggrieved by the

canceMation of the offer of appointment a^so the

rejection of the representations submitted by him, the

applicant has fited this application under Section 19

of the AT Act praying .that the impugned order dated

^  31. 3. 1595 may be set aside and the respondents may be
directed to lappoint 'him- as Book Binder on the basis of

offer made on 24.2. 1995.

The appUcstion is opposed by the respondents

uho have fired a reply statement. The applicant does not

assert that the certificate furnished by him which was

mentioned in the impugned order dated 31. 3. 1995, was a
genuine one but he asserts that hebe^ongs to 0 BC community
and that hehed produced a certificte issued by the

oem^jetent authority of the place of his residence. A copy
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of the certificate issued by the competent authority

is at ^nnexure A—11, To verify the genuineness of this

certificate, the respondents have written a tetter to

the Tehsildar Bansgaon, Gorakhpur on 24, 7. 1995. The

applicant has explained in the application that thouoh

hehod produced the certificate issued by the competent

authority of the place of his domicile yet, he hav/inQ

been directed to produce a-certificate of the City

agistrate,' faridabad, sought a lawyer's assistance who

obtained the certificate which is mentioned at Annexure

A-12 and that he is not responsible even if it is found

that the certificate is not gemuine one. The respondents

having addressed the Tehsiicsr Bansgaon for verification

of the genuineness of the certificate produced by the

applicant should;- ; , ■ he. ve waited ti 11 they oot a

reply to that before cancelling the offer of appointment,

li/hen the application came up for hearing on

admission, the learned counse"' on either side aoreed

that the matter, in the intertst of justice, may be

referred back to the respondents for ascertaining the

fact whether the applicant reaiiy be^'ongs to OBC

and is entitled for appointment towards the vacancy

reserved for BSC and if it is found that he isso
_  the

en ti tied,^ take action in accordance with/offer of

appointment. Lie are convinced that this wou^d meet the

iBinds of justice in this case,

In the light of what is stated ..at the Bar:

bar by the counsel on either side, and in the circumstances
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of the case, we dispose of this application wit'- ths

fof 1 owing dec"'aration and di rections l-.

i) the impugned order dated '^^,3.1S95 isaet asidoj

ii) The respondents are directed to verify with tf^j
competent authority the question whether the

-* y W Wr I ...

belongs to OSC and uhether he isentlt'ed to Ue bdne-it
OF roseroation end if the ansuer from the competent

authority is , positive than giae him appointment on
the basis of offer of appointment dated 24, 2. 1995 i •» ho

not otherwise found/suitab^e for uuch eppoii-tirsn t«

111) The action in the matttr sha^ be comp^etid with:.
a period of four months from thedate ofreceipt of a copy
of this order,

IV/) There is po order as to costs.

,n

Hern

(R.K, Whog^-e^T''''^'^ C i • / w •I  i/, Hari' as On)
l^ice — Cha i f m an ̂ 3).

na.


